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ACT No. I oF 1904,

PagseD BY TR GoverNor GenEraL oF InpiA v CoUNOIL,

(Received the assent of the Governor General on the 28nd
January, 1904.)

An Act to provide for the regulation of the
- possession and sale of all poisons in cer-
tain local areas, and the importation,
possession and sale of “white - arsenic
generally.

WHEREAS it is expedient to make provmon for
" regulating the possession and sale of all poisons
in certain local areas, and the importation, possession
and sale of white arsenic throughout the whole of
British India; It is hereby enacted as follows :—

1. (1) This Act may be called the Poisons Act, Short titlo
19045 and xhent

(2) It extends to the whole of British India.

Poisons generally.

2. (1) Subject to the control of the Governor Power to
General in Council, the Local Government may, by ;‘:)gs:;::fon
rule, regulate w1th1n the limits of any municipality for ssloand
or cantonment the possession for sale and the sale, 5"(‘)1;’ of any
whether wholesale or by retail, of any speclﬁed .‘,’M;‘i{;‘:ms;

poison.

(2) In particular, and without prejudice to the
generality of the power conferred by sub-section (1),
rules made thereunder may provide for, amongst
other matters,—

- (@) the grant of licenses to possess any specified
- poison for sale, wholesale or by retail, and
the fixing of the fee (if any) to be charged
for such licenses;

(8) the
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(&) the classes of porsons to whom alone such
licenses may be granted ;

(c) the classes of persons to whom alone any
such poison may be sold ;

(d) the maximum guantity of any such -poison
which may be sold to any one person ;

(¢) the maintenance by vendors of any such poi-
son of registers of sales, the particulars to
be entered in such registers, and the inspee-
tion of the same; ’

(f) the safe ocustody of such poisens and the
labelling of the vessels, packages or cover-
ings in which any such poison is sold or
possessed for sale ; and

(9) the inspection and examination of any such
poison when possessed for sale by any such
vendor. ‘ _

(8) Any substance specified as a poison in a rule

made under this section shall be deemed to be a
poison for the purposes of this Act.

W hite Arsenic.
Power to 8. The Governor General in Council may, by
prohibit notification in the Gazette of India, probibit, exeept
jmpopuiion under and in accordance with the conditions of a
Indiaof license, the importation of white ursenie into British

white arsenio  India, and may, by rule, regulate the grant of licenses
except under g, 4 yrescribe the conditions to be imposed thereby

Heanee. under this section. . .
Power to 4. (1) Subject to the control of the Governor
regulate General in  Council, the Local Government may, by

ﬁsiﬁ“;‘; rule, regulate within the whole or any part of the

sale of white territories under its administration the possession for
arsenic sale and the sale, whether wholesale or by retail, of
thronghout e o o :

province.

white arsenic.

(®). In particular and without prejudice to the
generality of the power conferred by sub-section (1),
rules made thereunder may provide, amongst other
matters, for all or any of the matters specified in sec-
tion 2, sub-section (2). : ,

. (3) Rules
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; - gub-section (1) may further
that no person shalt'gell:any. powdered white -
unless the same is, before th Té+thereof
with soot, indigo or Prussian blue in the pro
n of half an ounce of soot, indigo or Prussian
t least to one pound of the white arsenic, and so
portion for any greater or less quantity :

yovided that, where such argenic is stated by the
haser to be required for some purpose for which
admixture would, according to the represent-
of the purchaser, render it unfit, such arsenio
y be sold, without such admixture, in a quantity
pot less than ten pounds at any one time.

5. (1) The Local Government, with the previous
ction of the Governor General in Council, may
srther, by rule, regulate the possession of white
rsenic in any local area in which murder by poison-
ng with that drug or the offence of mischief by
oisoning cattle therewith appears to it to be of such
requent occurrence as to render restrictions on the
‘possession thereof desirable. ,

(2). In making any rule under sub-section (1),
the Local Government may dirvect that any breach
thereof shall be punishable with imprisonment for a
term which may extend to one year, or with fine
which may extend to one thousand rupees, or with
botb, together with confiscation of the white arsenic
“in respect of which the breach has been committed,
and of the vessels, packages or coverings in which the
same is found. :

f

" Other Poisons.

8. (1) The Governor General in Council may,
by notification in the Gazette of India, apply to any
specified poison other than white arsenic all or any of
the provisions of this Act relating exclusively to
white arsenic. , -
(9) Any sabstance specified as a poison in a noti-
fication issued under sub-section (1) shall be deemed
to be a poison for the purposes of this Act, '
' : : Penalties
B 2
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to other .
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. Penalties and Procedure. Lo : '_}

7. (1) Whoevery}— -~ - .

(@) commits a breach of any rule made under sec= c

~ tion 2 or section 4, or _

(6) imports into British India, without & license,: ‘

‘ " white arsenic the importation of which is
for the time being restricted under section

_ 8, or ,

(¢). breaks any condition of a license for the im-:
portation of white arsenic granted to him
under section 3, :

shall be punishable,— e o .
(s) on a first conviotion, with imprisonment for a:
term which may extend to three months, or:
with fine which may extend to five hundred-
rupees; or with both, and ‘
(#) on a second or subsequent conviction, with
imprisonment for a term which may ex-
tend to six months, or with fine which
may extend to one thousand rupees, or
with both. o '
(2) Any poison in respect of which an offence has
been committed under this section, together with the
vessels, packages or coverings in which the same is
found, and, in the case of any offence mentioned in
clause (b) or clause (¢) of sub-section (1), any animals
and conveyances used in carrying it, shall be liable to
confisoation.

Power to 8.. (1) The District Magistrate, the Sub-divisional
issne search-  Magistrate and, in a Presidency-town, the Commis-
waryant, ' . YR " . . . -

, sioner of Police, respectively, may issue a warrant for
_the search of any place in which he has reason to
“believe or to suspect that any poison is possessed or
sold in contravention of this Act or any rule there-
under or that any poison liable to confiscation under
this Act is kept or concealed. :

(2) The person to whom the warrant is directed
‘may enter and search the "place in accordance

" therewith,
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therewith, and the provisions of the Code of Orlmmal

Procedule, 1898, relating to search-warrants shall, as -

far as may be, be deemed. to a,pply to the executlon of

the warrant.

9, (1) In addxtwn to.any other powe1 to make

rules hereinbefore conferred the Governor General in .

-Oouncil, or, subject to the control of the Governor
“@eneral in ‘Council, the Local Government, may make
rules generally  to carry out the -purposes and objects
of this Act.

(@) Every power to make rules conferred by this
~Act shall be sub3ect to the condition of the rules being -

made after previous publication.

Rules‘

(3) All rules made by the Governor General in .

Council or by the Local Government under this" Act

shall be published in the Gazette of India or the local

official Gazette, as the case may be, and on such pub-

lication shall have effect as 1f enacted in this Act

Swvmgs ’
10. () Nothing in this Aect or in any license

interfere with anything done in good faith in the
. exercise of his profession or business as such—

(@) by a medical or veterinary practitioner, or
(8) by a chemist or druggist duly qualified to act

as such under the law for the time being in
force in the United Kingdom, or.

(¢) by a chemist, druggist or compounder dis-
pensing or compounding in compliance with
the prescription of a medical or vetermary
practitioner, or

(d) subject to any rules for the time belng in force

Savings.

’ granted or rule made thereundel shall extend to or -

under section 5, by a tanner or hlde-mer-;,'

chant.

- (2) Notwithstanding anythmg herelnbefme oon-.
tained, the Liocal Government may, in its discretion,

by general or special order, declare that all or any of

~ the p1ov1s1ons of this Act shall not be deemed to apply
' to.
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to any article, or class of articles, of commerce speci-
fied in such order, or to any poisen, or class of poisons

used for any purpose so specified, and may, from txme
to time, alter or vary any such declaration. .,

(3) The authority on which any power to make
roles under this Act is conferred .may, by general or
special order, exempt any-person or class of persons,
either generally or in respect of any poison or poisons
specified in the order, from the operatlon of any such
rules. :

Repeals.

.Repeal of 11, From such date as the Loéai Government may,

certain Jocal

emactments DY notification in the local official Gazette, fix in this

from notifed hehalf, the following enactments shall be repealed
2108,

in the territories for the time being administered by
the Governor. of Bombay in Council and the Lieute-
nant-Governor of the United Provinces of Agra and
Oudh respectively, namely :—

Bombay Act VIII of 1866 (an Aot to requlate and
restrict the sale of Poisons in the Bombay
Presidency).

The North-Western Provinces and Oudh Munici-
palities Act, 1900 (North-Western Provinces
m;d Oudh .Aot I of 1900), section 128, clause
{




